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(Intcrruptions)
MR. SPEAKER : Not allowed.
(Inrerruptions)

MR. SPEAKER : Not allowed. Not
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a single word.
(Interruptions)

MR. SPEAKER : This is not my
job. Not allowed. I cannot help it,
Under the law. I cannot dircct the
Minister of Home Affairs. 1 cannot
middle, Mr. Harikesh Bah::dur.

12.08 hrs.
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(1) Need for perspective planning for
transport system in Delhi.

SHRI BHEEKHABHAI (Banswara):
It has bcen off and on rccognised that
the local transport sysiem in the capital
will have to be organiscd in perspective.
It would be unwisc to belicve that road
transport alone would be able to cope
with this problem cffcctively. It s,
therefore, suppested that perspective
planning in this :pherc is a must. It is
with this idea that 1 would suggest
following interim me.:.. urcs for giving a
satisfictory transport system :—

(i) Local tram system in trans-
Yamuna area and in New Delhi
should be introduced immedia-
tely wherever feasible.

(ii) Dclhi  Transport Corporation
should immediately plan to run
shuttle scrviges on all small con-
gested routes fide by sidc with
all the existing long roulcs.

(iii) Sheds should be constructed at
least on onc sidc of each bus
stop.

(iv) Routes should bc organiscd in a
way so that there is vcry little
overlapping.

(v) Arecas like Cannought Placc and
other congested arcas should be
kept frce of bus traffic.

(vi) Periodic sutveys should be con-
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ducted on all routes to provide
. buscs according to the require-
ments of passcngers.

I am sure thcse and other sugges-
tions give from time to time would be
immediately considered to relieve the
public of growing local tramsport prob-
Jem.

(Interruptions)
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MR. SPEAKER : 1 have got the
rcply. ]
(Interruptions)

MR. SPEAKER : 1 cannot do it,
Mr Neelaloithadasan Nadar.

(Interruptions)

MR. SPFAKER : This subject can
be taken up in the court.
(Interruptions)®*

MR. SPEAKER : I cannot inter-
fere. Nothing is going on record.

(Interruptions)**

SHRI1 HARIKESH BAHADUR
(Gorakhpur) :  We arc walking out on
this,

12.10 hrs.

(Shri Harikesh Bahadur, Shri A. Neelalo-
kitadasan Nadar and Shri R. N. Rakesh
then left the House.)
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(il) Rchabilitation of refagces from
Bangladcsh.

SHRI ZAINAL ABEDIN (angipur):
Sir, several displaced families aprooted
from ecrstwhile East Pakistan (now
Bangladcsh) are living a miserable life
on the pavement near Jaisalmcr Housc,
New Delhi, since morc than five years.
There are aged men and women and
children among them paticntly awaiting
rehabilitation facilities from Govern-
ment. They have been pleading, repre-
scoting and appenling all these year for
permanent rchabilitation to put an end
to miserable plight but without
any avail. While the Rehabilitation De*

partment is not taking any steps to
R

**Not recorded.



